RAJASTHAN HIGH COURT BENCH, JAIPUR
No. RHCB/STORE/2022-23/ &< | Date- 1}11]2e22

Open Bid Notice for Rate Contract

Sealed Bids are invited for the supply of Stationery Items from the
manufactures/authorized distributors/dealers alongwith samples of all items
(for which rates quoted) in a sealed bag, for the Rajasthan High Court Bench,
Jaipur. Rates will be effective from the date of approval letter or last date of

the existing tender whichever is later.

S. No. Name of Items Approx. Cost Rs. (In lac) Earnest Money

1 Stationery Items 948 Lac Rs. 19 000/-

Bid forms, with terms & conditions, can be downloaded from High Court
Website - http://hcraj.nic.in and SPP Portal of Finance Department. A Demand
Draft / Banker Cheque of Rs. 400/- in favor of Registrar (Admn.) Rajasthan
High Court Bench, Jaipur should be enclosed for tender documents fees
downloaded from above mentioned website.

Bids in a sealed envelope marked conspicuously “Bid for Stationery
ltems” should reach on or before 09.11.2022 by 04.30 P.M. The Bids will be
opehed on 10.11.2022 at 11.30 A.M., before Purchase Committee, in

presence of interested bidders or their authorized representatives.

66\1,1-
Ay
AL L)

Registrar (Administration)




Bid form for:- Stationery Items
Bid form fee: Rs. 400/-

1.Bid for (Mention name of item / items)
2.Name and postal address of the firm submitting tender

RAJASTHAN HIGH COURT BENCH, JAIPUR

BID — FORM

..................................................................................

Emil address

......

................................................

---------

.....................

3.Address to Registrar (Administration),
Rajasthan High Court Bench, Jaipur
AREEIBICE 1ovveviviiiieieietiee et s aaene e
5.The tender fee amounting to Rs. 400/- has been deposited vide DD No.
dated .....coveenennn. Or Bankers Chaque no.............. dated.: srississssnss is enclosed.

6.We agree to abide by all the conditions mentioned in Bid Notice No. RHCB/STORE/2022-23

.......... Dated ................... and also the further condition of the said Bid Notice given in the

attached sheets (all the pages of which have been signed by us in token of our acceptance of the
term mentioned therein).

7.The rates for the supply of items and the quantity to be supplied noted against each are as under :-
Stationery Items

Sr.
No.

(i)
(ii)
(iii)

(i)
(ii)
(iii)

13
14
(1)
(i)
(iii)
15
16
17
18

19

Name of Items with Brand

All Pin Pkt. (T- shape)
Globe Genuine (70 gram)
Gem

Oddy

All Pin/ Clip Dispenser Pin-O-Clip
Premier Co.

Omega Co.

Or equivalent

Basta yellow Without Cluf 90 x 90 CM

BORAR (KOHINOOR Co. ) Bodkins Square Wooden Handle
‘without Eyed Pin

Brown Tape 2" 35mtr.

Wonder Co.

Scotch Co.

Or equivalent

Cello Tape 2" 35mtr.

Wonder Co.

Scotch Co.

Or equivalent

Cello Tape 1" 35 meter

Wonder Co.

Scotch Co.

Or equivalent

Cello Tape %' 35 meter

Wonder Co.

Scotch Co.

Or equivalent 7
Conference pad (Neel Gagan) 40 PAGES Or equivalent
Dustbin Veto - Plast - G no.-33 (small)

Dumper Pony AMCEE Or equivalent

Eraz-ex Correction Fluid Premium Range (Kores /Luxor)
15ml.

Entry Pass With printing 60 GSM
Envelops

9” x 47 Printed brown Star Craft 100 GSM
11” x 5” Printed brown Star Craft 100 GSM
18” x 12” Printed brown Star Craft 100 GSM
File Pad 28 ounce Size 10” x 14”

File Flaps

File folder with pocket (plastic) F/s

File cover on handmade paper 80kg inside lamination with
printing
File Kobra

Unit v Apﬁox Req: ‘ Oﬁ”eféd Price (Incl.

Qty. Applicable Taxes) per
unit
Per pkt 700 )
Per piece 200 B R
Perpiece 5000 ik
Per piece 200
Perpiece 400
Per piece 120 : - e
B : B RPN
Per piece 300 = ‘
Perpiece 200
Perpiece 600
Per piece 100 - e
Per piece 500 B |
Per piece 150 f
Per [;iece 25000 777 : %
Per piece ) L g
| 4000 | e
B
8000 ]
Per piece = 700 .
Perpiece 9000 :
Per piece 4500
Per set (front 12000
and back) ) - i
Per piece 100




20
21

(ii)
2
23
24
25
26
(i)
(ii)
27
28
()
(if)
29

30
(i)
(i)

(iii)
(iv)
)
31
(1)
(ii)

(iii)
32

(i)
33
34
35
0)
(i)
(iii)
36
(1)
(i)
(iii)
(iv)
37
(i)
(i)
(iii)
38
39

(i)
40
(i)
(ii)
41
(1)
(i)
(iii)
42
(1)
(i)
43

O]

(ii)

Stationery Items

Glue Stick 15 Gram (Kores) green Or equivalent
Highlighter

Faber-Castle

Camlin

Lesses Big size green 924 No. Green (Plastic Grip)
Marker Pen Permanent Refillab!e (Kores /Luxor Co.)

Marker Pen (CD-DVD) (Camlin/Faber castell)
Marker Pen Ink (15 ml.) (ARTLINE/Camlin Co.)
Note book

Neelgagan No. 40

Short Hand

Order sheet (70 gsm) 34 x 43 c.m.

Page Marker (PM31380S) Three color 25x76mm / (80 sheets)

De'smat
Oddy

Pen (Eraze) Correction 7ml ( White Ink Correction Pen Ir\iretal

Tip) (Kores Co.)

Pen

Reynold 0.45/Rorito

Pilot V7 Hi-Techpoint Cartridge System
Cello freeflo gel ink roller pen

Add Gel (Achiever)

Uno Max

Paper Cutter

Handy small (Nataraj)

Oddy 18 mm

Nataraj Classic

Pencil (Company Packed)

Nataraj HB Drawing (621 No.)
Dom’s or equivalent

Pen Pot (Tumbler) Kebica Co. or equivalent
Plastic flag (Film Index) 45X12 mm or equivalent
Punching Machine

Small Kangaroo DP280

Big DP 500 Kangaroo

DP- 600 Kangaroo

Refill

‘Reynold 0.45/Rorito

Cartridge of Pilot V7 Hi-Tech point
Add Gel (Achiever)

Uno Max

Register

Register Ruled 200 pages

Register Dispatch No.8

Register Receipt No.8

‘Sarbarak & Index 70gsm

Staples pin

Kangaroo Small no.10

Kangaroo Big 24/6-1M

Slip Book

Slip Book Small (22No.) 70 sheet (18x22/12)
Slip Book Big (33No.) (18x22/8)
Stapler Kangaroo

HP - 45

HD - 45

HD - 10

Stamp Pad Ink 30ml.

Ashoka

Faber -Castell

Stamp Pad

Medium size (110 mm X 70 mm)
Big size (160 X 97 mm)

Ashoka
Medium size (110 mm X 70 mm)
Big size (160 X 97 mm)

Faber -Castell
Medium size (110 mm X 70 mm)

Perr IL' ece

Per pkt
Per piece
Per piece
Per piece
Per piece

Per piece
Per pkt

Per piece

Per piece

Pe'rr Eiéce

Per pkt

Per piece
Per piece
Per piece

Per piece

Per piece

Per piece
Per pkt

Per piece

Pey ;piéce

Per piece

Per piece

250
1500
100000

1300
500
300

300

i
400

2000

50
100
20
20
30

100

150

300
50

"




n

Stationery Items
Big size (160 X 97 mm)
(iii) Kores
Medium size (110 mm X 70 mm)
Big size (160 X 97 mm)
(iv) Camlin (Plastic) ; i
Medium size (110 mm X 70 mm) ‘
Big size (160 X 97 mm)

8. The rates quoted above are valid till 31.12.2023 w.e.f. date of approval letter. The period of this
agreement can be extended with mutual agreement for further one year on these terms and
conditions.

9. D.D./Bank Draft/Bankers Cheque NO. ..ccccccovvvvererennens drawn on .......ceeeeeens (Name of Banker)
=10 B | (. —— 0] o 1 P—— to cover earnest money is enclosed.

10. GST Registration Certificate is submitted herewith.

11. Declaration of manufacturer/Dealer etc., is also enclosed.

Signature of tenderer




Bid Conditions for Stationery Items
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Annexure A : Compliance with the Code of Integrity and No

Conflict of Interest
Any person participating in a procurement process shall -

(a)

(b)
(c)
(d)
(e)
()

(g)
(h)

not offer any bribe, reward or gift or any material benefit either directly or indirectly in
exchange for an unfair advantage in procurement process or to otherwise influence the
procurement ProcCess;
not misrepresent or omit that misleads or attempts to mislead so as to obtain a financial
or other benefit or avoid an obligation;
not indulge in any collusion, Bid rigging or anti-competitive behavior to impair the
transparency, fairness and progress of the procurement process;
not misuse any information shared between the procuring Entity and the Bidders with
an intent to gain unfair advantage’in the procurement process;
not indulge in any coercion including impairing or harming or threaténing to do the
same, directly or indirectly, to any party or to its property to influence the
procurement process;
not obstruct any investigation or audit of a procurement process;
disclose conflict of interest, if any, and
disclose any previous transgressions with any Entity in India or any other country
during the last three years or any debarment by any other procuring entity.

Conflict of Interest:-

The Bidder participating in a bidding process must not have a Conflict of Interest.

A Conflict of Interest is considered to be a situation in which a party has interests that
could improperly influence that party’s performance of official duties or responsibilities,
contractual obligations, or compliance with applicable laws and regulations.

i. A

Bidder may be considered to be in Conflict of Interest with one or more parties in a

bidding process if, including but not limited to:

a

b,
c.
d

Docl

have controlling partners/ sharcholders in common; or

receive or have received any direct or indirect subsidy from any of them; or

have the same legal representative for purposes of the Bid; or

have a relationship with each other, directly or through common third parties, that puts
them in a position to have access to information about or influence on the Bid of
another Bidder, or influence the decisions of the Procuring Entity regarding the
bidding process; or

the Bidder participates in more than one Bid in a bidding process. Participation by a
Bidder in more than one Bid will result in the disqualification of all Bids in which the
Bidder is involved. However, this does not limit the inclusion of the same
subcontractor, not otherwise participating as a Bidder, in more than one Bid; or

the Bidder or any of its affiliates participated as a consultant in the preparation of the
design or technical specifications of the Goods, Works or Services that are the subject
of the Bid; or

Bidder or any of its affiliates has been hired (or is proposed to be hired) by the
Procuring Entity as engineer-in-charge/ consultant for the contract,

"




Annexure B : Declaration by the Bidder regarding Qualifications

Declaration by the Bidder

In relation to my/our Bid submitted to ... for procurement of

.............................. in response to their Notice Inviting Bids No...............

Dated.............. I/we hereby declare under Section 7 of Rajasthan Transparency in Public

Procurement Act, 2012, that:

1. I/we possess the necessary professional, technical, financial and managerial resources and
competence required by the Bidding Document issued by the Procuring Entity;

2. l/we have fulfilled my/our obligation to pay such of the taxes payable to the Union and the
State Government or any local authority as specified in the Bidding Document;

3. Iwe are not insolvent, in receivership, bankrupt or being wound up, not have my/our
affairs administered by a court or a judicial officer, not have my/our business activities
suspended and not the subject of legal proceedings for any of the foregoing reasons;

4. 1/we do not have, and our directors and officers not have, been convicted of any criminal
offence related to my/our professional conduct or the making of false statements or
misrepresentations as to my/our qualifications to enter into a procurement contract within
a period of three years preceding the commencement of this procurement process, or not
have been otherwise disqualified pursuant to debarment proceedings;

5. Vwe do not have a conflict of interest as specified in the Act, Rules and the Bidding

Document, which materially affects fair competition;

Date: Signature of bidder

Place: Name :
Designation:
Address:

Docl




Annexure C : Grievance Redressal during Procurement Pfrqcesiﬂ

The designation and address of the First Appellate Authority is _Reg), ((Adpnimaty

The designation and address of the Second Appellate Authority is ‘zce (aenen ol
(1) Filing an appeal

&)

If any Bidder or prospective bidder is aggrieved that any decision, action or omission of
the Procuring Entity is in contravention to the provisions of the Act or the Rules or the
Guidelines issued thereunder, he may file an appeal to First Appellate Authority, as
specified in the Bidding Document within a period of ten days from the date of such
decision or action, omission, as the case may be, clearly giving the specific ground or
grounds on which he feels aggrieved:

Provided that after the declaration of a Bidder as successful the appeal may be filed only
by a Bidder who has participated in procurement proceedings:

Provided further that in case a Procuring Entity evaluates the Technical Bids before the

opening of the Financial Bids, an appeal related to the matter of Financial Bids may be
filed only by a Bidder whose Technical Bid is found to be acceptable.

The officer to whom an appeal is filed under para (1) shall deal with the appeal as
expeditiously as possible and shall endeavour to dispose it of within thirty days from the
date of the appeal.

If the officer designated under para (1) fails to dispose of the appeal filed within the
period specified in para (2), or if the Bidder or prospective bidder or the Procuring Entity
is aggrieved by the order passed by the First Appellate Authority, the Bidder or
prospective bidder or the Procuring Entity, as the case may be, may file a second appeal
to Second Appellate Authority specified in the Bidding Document in this behalf within
fifteen days from the expiry of the period specified in para (2) or of the date of receipt of
the order passed by the First Appellate Authority, as the case may be.

(4) Appeal not to lie in certain cases

No appeal shall lie against any decision of the Procuring Entity relating to the following
matters, namely:- .

(a) determination of need of procurement;

(b) provisions limiting participation of Bidders in the Bid process;

(¢} the decision of whether or not to enter into negotiations;

(d) cancellation of a procurement process;

{e) applicability of the provisions of confidentiality.

(5) Form of Appeal
(a) An appecal under para (1) or (3) above shall be in the annexed Form along with as many

copies as there are respondents in the appeal.

(b) Every appeal shall be accompanied by an order appealed against, if any, affidavit

verifying the facts stated in the appeal and proof of payment of fee.

Docl
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(c) Every appecal may be presented to First Appellate Authority or Second Appellate

Authority, as the case may be, in person or through registered post or authorised
representative.,

(6) Fee for filing appeal

(a)

Fee for first appeal shall be rupees two thousand five hundred and for second appeal shall
be rupees ten thousand, which shall be non-refundable.

{(b) The fee shall be paid in the form of bank demand draft or banker’s cheque of a Scheduled

Bank in India payable in the name of Appellate Authority concerned.

(7) Procedure for disposal of appeal

(a)

(b)

(c)

(d)

The First Appellate Authority or Second Appellate Authority, as the case may be, upon
filing of appeal, shall issuc notice accompanied by copy of appeal, affidavit and
documents, if any, to the respondents and fix date of hearing.

On the date fixed for hearing, the First Appellate Authority or Second Appellate
Authority, as the case may be, shall,-
(1) hear all the parties to appeal present before him; and
(i1) peruse or inspect documents, relevant records or copies thereof relating to  the
matter.

After hearing the parties, perusal or inspection of documents and relevant records or
copies thercof relating to the matter, the Appellate Authority concerned shall pass an
order in writing and provide the copy of order to the parties to appeal free of cost.

The order passed under sub-clause (¢) above shall also be placed on the State Public
Procurement Portal.

Docl




FORM No. 1
[See rule 83]

Memorandum of Appeal under the Rajasthan Transparency in Public Procurement

Act, 2012

Appeal No ......... B wsinnssvnsinie

BOlOEe U8 coi..oisiiinensngossssnsnisais (First / Second Appellate Authority)

1. Particulars of appellant:

(i) Name of the appellant:

(iiy Official address, if any:
(i11) Residential address:

2. Name and address of the respondent(s):
(1)
(ih)
(i)
3. Number and date of the order appealed against
and name and designation of the officer / authority
who passed the order (enclose copy), or a
statement of a decision, action or omission of
the Procuring Entity in contravention to the provisions
of the Act by which the appellant is aggrieved:
4. It the Appellant proposes to be represented
by a representative, the name and postal address
of the representative:
5. Number of affidavits and documents enclosed with the appeal:

6. Grounds of appeal:
............................................................ (Supported by an
affidavit)

7 Prayer
ﬁlace ...........................................
IR i v e mmmmans B 5058505088 885855 K Bouiti

Appellant's Signature
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Annexure D : Additional Conditions of Contract
1. Correction of arithmetical errors

Provided that a' Financial Bid is substantially responsive, the Procuring Entity will
correct arithmetical errors during evaluation of Financial Bids on the following basis:

i. if there is a discrepancy between the unit price and the total price that is obtained
by multiplying the unit price and quantity, the unit price shall prevail and the total
price shall be corrected, unless in the opinion of the Procuring Entity there is an
obvious misplacement of the decimal point in the unit price, in which case the
total price as quoted shall govern and the unit price shall be corrected;

ii. if there is an error in a total corresponding to the addition or subtraction of
subtotals, the subtotals shall prevail and the total shall be corrected; and

iii. if there is a discrepancy between words and figures, the amount in words shall
prevail, unless the amount expressed in words is related to an arithmetic error, in
which case the amount in figures shall prevail subject to (i) and (ii) above.

If the Bidder that submitted the lowest evaluated Bid does not accept the correction of

errors, its Bid shall be disqualified and its Bid Security shall be forfeited or its Bid
Securing Declaration shall be executed.

2. Procuring Entity’s Right to Vary Quantities

(i) At the time of award of contract, the quantity of Goods, works or services originally
specified in the Bidding Document may be increased or decreased by a specified
percentage, but such increase or decrease shall not exceed twenty percent, of the quantity
specified in the Bidding Document. It shall be without any change in the unit prices or
other terms and conditions of the Bid and the conditions of contract.

(1i) If the Procuring Entity does not procure any subject matter of procurement or procures
less than the quantity specified in the Bidding Document due to change in circumstances, the
Bidder shall not be entitled for any claim or compensation except otherwise provided in the
Conditions of Contract.

(i) In case of procurement of Goods or services, additional quantity may be procured by
placing a repeat order on the rates and conditions of the original order. However, the
additional quantity shall not be more than 25% of the value of Goods of the original
contract and shall be within one month from the date of expiry of last supply. If the
Supplier fails to do so, the Procuring Entity shall be free to arrange for the balance supply
by limited Bidding or otherwise and the extra cost incurred shall be recovered from the
Supplier.
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3. Dividing quantities among more than one Bidder at the time of award (In case
of procurement of Goods)

As a general rule all the quantities of the subject matter of procurement shall be procured
from the Bidder, whose Bid is accepted. However, when it is considered that the quantity of
the subject matter of procurement to be procured is very large and it may not be in the
capacity of the Bidder, whose Bid is accepted, to deliver the entire quantity or when it is
considered that the subject matter of procurement to be procured is of critical and vital
nature, in such cases, the quantity may be divided between the Bidder, whose Bid is
accepted and the second lowest Bidder or even more Bidders in that order, in a fair,
transparent and equitable manner at the rates of the Bidder, whose Bid is accepted.
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